1/21.11—.95

PKL

PKL .

343.1.96

"‘g - The learned Counsel for the applicant is absent.
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Shri, Nathun Singh,

Shri. M, L. Paswan. «s+... Registrar Incharge,

o ¢ 0

Defects noteé under item no, 11 & 21 of the Scrutiny Report

must be removed by 13.12.95 without fail,

Hore ©

(M. L. Paswan)
Registrar I/C
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Shri N. K Lal....’ oo o Regis’trar
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Nobody appears on behalf of the applicant. The defects
noted in the Scrutiny. Report hat(enot yet/\comp ..:EW

-
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- applicant must remove _-t_he td.efect‘s .bY (_)3..(,!1.,

(N, K. Lal)
Registrar

.

AShri N K. Lal....... Reglstrar,

Nobody appeare on “behalf of the applicant The defects
noted in the Scmtiny Report have not yet been’ complied, The

appllcant must Temove: the defects bm“!—*% ],’2.9/4

( N. K. Lal )
Regiqtrar '
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6/12.2.96 Shri. Mo Lo Paswan.....;..- Registrar InCharge. , l . ‘

Nobody appears on behalf ef the applicant.
Defects noted in the Xmomx Scrutiy Repo&t have ipt been

removed as yet, The. defects must be mmoved by the applicam
till 29.2,96. .

( M. L, Paswan)
PKL ' ' ) Registrar 1/C

7/29.2,.96 ‘ . Shri, M, L Paswam, Regtstrar Incharge,

o0 000 e

.Counsel for the applicant is absent. Defed

YT ~-~ ... . béen removed as yet., Let 21.3,96 be fixed forfremoval of
defects'?_as a last chance, - : ”42
g o _ _ (M L, Paswan)
PKL o R . Registrar I/C
8/21,3.,96 o Shri, M ‘L. Paswan, Reglstrar Incharge.

Counsel for the applicant is absent Defects have
' not been removed as yet Last chance was given fe/!‘

removal of defects. 1n the circumstanCes, éet th 4

: be put up before the Hon' ble ench for further oTi,
flxing 8.4.96. |

. oo S (. M, L.J‘&swari)'
PKL - . : T Regi strar I/C-




applicant as per saverai'npportuNities aiven to him by the
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- 9./ 19.4,96, - . There has been no appearance on behalf of the !
| |

. o registey. In view of this, lst this cise be dismissed for

non-prosecution, P o !

1ﬁ7ﬁf;(N;K. Verma)
" fember (A)




-3 -

,;I SRS QA:;igv‘_./_g‘a

,91/.19.4.96..  o There hds been o apgearance on behdlf of the
- appllcant as per several opportunltles olven to hlm by the

req1stry. In v1eu -oF thls, let thls case be dlsmlssed For'

.non-proseoutlon.

IR o ' T L ‘memper (A) N




